
 LOK  SABHA  DEBATES

 LOK  SABHA

 Mond  ty,  August  bs  1977/Sravana  17,
 1899  (Saka)
 ।

 The  Iok  Sabha  rit  at  Lieven  of  the
 Clock

 [MR  SprAKLR  1  the  क  han}

 QUFSTION  OF  PRIVILEGE
 र]  MINISTFR  0+  _  IN
 FORMATION  AND  BROADCAST-
 ING  AND  लाए  FDITOR,  NEWS

 SERVICLS  a  NGLISH),AIR
 Mr  SPFAKFR  =  Onthe  sth  August

 1977,  Shri  ?  Uumk  ishnan  give  notice
 of  a  questi  n  of  privilege  agunsr  wm
 the  न  अरन  of  Inf  math  n  ind  Broad
 casting  Shn  L  #  Advani  and  (2)  the
 Chief  1  itor  News  50४८८  (I  nglish)
 All  In  ie  Radio  on  the  ground  thatin  the
 English  Niws  Bulletin  broadcast  by  the
 All  India  Radio  at  9  00  PM  on  the  4th
 August,  1977  ttwissadthitsom  ot  his
 remarks  made  आ  the  House  on  that  day
 were  expunged  by  thc  Speaker  whereas
 none  of  his  remark»  were  expunged

 T  referred  the  matte:  to  the  Minister
 of  Information  and  Broadcasting  for  his
 comments  andalso  called  fora  cypy  of
 the  transcript  f  the  said  News  Bulletin
 broadcast  by  the  All  In  tia  Radi»

 The  Ministry  of  Information  and
 Broadcasting  has  with  the  approval  ot
 the  Munaster,  informed  mx  as  follows

 In  the  9  PM  Fnglish  bulletin
 broadcast  on  August  4,  1977,  the
 following  passage  vccuis  at  the
 end  of  the  news  item  pertaining
 to  the  discussioninthe  145  Sabha
 on  the  Congress  motion  seeking  to
 disapprovethe  conductofthe  Home
 Minster

 ‘During  the  acrimonious  debate,
 fresh  charges  were  flung  by  Con-

 ess  members  Reacting  sharp-

 SS oeaeael ie sacra ्  the  relevi
 ofthe  charge  tad  offered  to  7
 H

 ग  15
 (ia  bg

 T
 a peaker  wi  an

 ex  =  members
 The  Minister

 will  speakon  the  motion  tomorrow  *

 There  1s  no  doubt  that All  India  Radio had  erredinrepornngthus  particular  stem From  the  unc  >rrected  copy  of  the  day’s Procecdings  of  L  ok  Sabha  it  appears  that the  hon  Spcakcr  has  used  the  words,  I
 May  cxpunge  it?  Unfortunately,  the ATR  Correspondent  understood  this  t १  capungeit  [twas  incumt  ent  on  the
 AIR  _  Correspondent  to  have  checked with  the  fia,  Reporters  before  mn
 tioning  anv  cxpnnging®  of  remarks,  !  ut
 in  his  anxiety  to  beat  the  deadline  of  the
 man  ४+  PM  Hindi  and  9g PM  Enghh  News  Bulletins  the AIR  =  Coirespyndent  overlooked  ॥
 important  precaunon

 The  mistake  was  however,  uninten
 tonal  and  regictted  Suitable  instruc
 tions  arc  hung  issucd  to  AIR  Corres
 pondents  to  0  me  careful  witha  view

 to  ensuring,  avoid  uice  of  recurrence  of
 such  mustakcs

 There  wis  however  no  question  of
 any  wilful  musrcpresentatin  by  AIR
 Under  these  circum  tances  it  18  reques ted  the  Privilege  Mouon  may  kindly  be
 dropped  ce

 In  view  of  the  explanation  and  the
 ‘egret  expressed,  I  decline  to  give  my consent  under  Rule  222  of  the  Rules  of
 Procedure  and  Conduct  of  Business  in
 Lok  Sabha  The  matter  13  treated  as
 closed

 I  hope  the  accredited  Correspondents in  the  Press  Gallery,  particularly  the
 Corr  spondents  of  an  official  agency  like
 the  All  India  Radio,  wil]  be  more  careful

 in  tuture  Whenever  in  doubt,  they  should
 check  up  with  the  official  record
 of  the  proceedings  of  the  House

 1x°0g  brs.
 PAPERS  I  AID  ON  THE  TABLE

 NOTIFICATION  UNDER  MOTOR  VEHICLES
 Act  AND  A  STATEMENT

 THE  PRIME  MINISTER  (SHRI
 beget

 DESAI)  I  beg  to  lay  on
 Table—

 a)  A
 copy

 of  the  Delhi  Motor  Vehicle
 Third  (Amendment)  Rules,  1977

 2


